CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.NO.1149/95
New Delhi, this the 3lst day of August, 1999

HON’BLE MR. JUSTICE R.G.VAIDYANATHA, VICE CHAIRMAN (J)
HON’BLE MR. J.L.NEGI, MEMBER (A)

" D.5.Sharma, /0 $h. D.D.Sharma,
R/0 C-168-A, Clock Tower, Hari
Magar, New PDelhi -~ &4.

2 smt . Mohinder Kaur saini, $/0 Sh.
Kuldeep Singh, R/0 Gall No.&, Fast
thander Nagar, New Delhi.

5. 5.5.Deswal, S/0 sh. Ram Gopal, R/0O
v.pP.0. Rani Khera, Delhi.

4. p.p.verma, S/0 Late Sh. Bakhtawar
singh, R/O DA/ 60-F, Clock Towar,
Mari MNagai, New Delhi - %4.

5. smt. Wimla Dahiva, Ww/0 Sh. Balbinr
singh Dahiya, R/0D c-a4/7, Model
Town , pelhi = 9.

& Smt . Rajbala Dalal, W/0 sh.
Raghubinder singh, R/0 g-4/2, P & T
Guarters, Janakpuri, New Delhi.

Fe Smt . Prakash Arun Bali, W/0 3h.
arun Balil, R/0 Flat No.4, Delhi
administration officer’s Flats,
Upper Bela Road, Delhi.

8. smt. Kailash Kaur Bedi, 0/0 $.Baba

2 charan 3Singh Bedi, R/0 8/8, Double
! storey, Yijay Nagar, Delhi.
. R g Kailash Ahlawat, B0 L
' Ranveer Singh ahlawat, R/0 B-39,

panchseet Enclave, New Delhi.

6. amt. Asha Bansal, W/0 Ajay Bansal,

R/0 B-16/8-5, _Civon Apartments,

Ramprag, Ghaziabad (U.P.) ; ii
5. T.P.Sharma, S/0 Late sh. Dewvi Ram,

R/0 G-311, Nanakpura, New Delhi.

3R D.D. sharma, S/0 Sh. P.D.Gaur,
R/0 7/59, Gali Brahman, Shital wali
Bagichi, Najafgarh, New Delhi.

18 «.L.Rajput, S/0 Sh. Kanshi Ram,
RO TTM-3, R.B.T.B. MHospital,
pelhi ~ 9.




?' ;5 A Kaptan Singh pabsd, /0 Sh. Khem
: y chand, R/0 V.P.O. Rani Khera.,
pelhi.

sorsoookkApp Licants.
(By Advocate: Mr. G.D.Gupta through)
Mr . SwD,Raturi)

YERSUS
i GovE. of  MNational Capital +
Territory of Delhi through its’
Chief Secretary. 5, Sham Nath Mard.
pelhi - 54.
- The Chief secratary, Govt. of

National Capital Territory of
pelhi, 5, Sham Math Mard, pelhi -~
54.

k. The Diresctor of Education, Govt.
of National Capital Territory of
Delhi, 0ld secretariate, pelhi
54 .
r ' , ook kResponden ts .
(By Advocate: None . )

0ORDER (ORAL)

gy _Hon ble Mr .Justice R.G.Vaidyanatha. " A -

on the reguest of the proxy applicant for
e
counsel, - the OA is permitted to withdrawn. NO order as
~

to costs.

fi ”! /
/
(J.L.Negi) (R.Ganidyanatha)
Member (A) vice Chairman (J3)

/sunil/




